177 Written Answers

STATE IN THE MINISTRY OF HOME
AFFAIRS (SHRI M. ‘M. JACOB) :
(4) ¥6"(d) A Chief Ministérs’ Conference
‘was “orggnised on 14-9-1992 ‘to "discuss
ViriGus “issues relating to Human Rights,
ificluding ‘the setting up o6f a National
HRuman: Rights-'Comimission. The: Confe-
rénce’ wekiomed the:proposal to set ip siich
& -Commsssion ‘and -recommended That' a
Committee of the concerned :‘Ceitral
4Mm1sters and 5 State Chief Ministers may
be set up to prepare the draft: frame-work
of the legislation for the proposed ' Com-
mission.

A N:ne-member Committee has been. set
up for the purpose under the Chairmanship
of Union Home Minister. This Committec
fet o 12-10-92 and - decided  that : the
views of a ‘cross-section -of the sociéty phay
also be ascertained by oiganising Séniihérs
i ‘differedt parts’” of the countis. ' "Four
Sethinurs have aceerdingly been’ held  in
Bombay, Calcutta, Delhi and Hyderabad.

One more Seminar is likely to be organised i

shortly. It'is also proposed to discuss the
maffer in a meeting of Chief Secretaries
and DGPs of the major States.

The views expressed in all these discus-
sions will be.considered by.the Committee
under ‘the Chairmanship of Usion -Home
Minister.” Further stéps to prepare the
final” ‘proposal for setting up of the Com-
misgion will be taken mmed;ately on
rceeipt ‘of the recommendations of the
Commmee
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1149. SHRI JAGANNATH SINGH :
Wil thoMinister of HOME AFFAIRS be
p}eased to ‘stdte :

(a) fhe action taken against the guilty
petsond in the 1984 riots* -in Delhri‘ ‘and
othét parts of the country;

(b) how many persons were involved
in these :iots;

(¢) how many persons have
punishéd for the riots;: so far; amd -~

(d) how many persons have been
qhitted; 5o far ? 3

THE MINISTER OF STATE IN THE
MINISTRY ¥ OF PARLIAMENTARY
AFFAIRS AND THE '"MINISTER OF
STATE IN THE MINISTRY OF HOME
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- AFFAIRS

‘4chemes and #hg: amntddi;elﬂf‘

to Questions 178
(SHRI M. M. JACOB):
(a) and (b) Criminal proceedings . have
been initiated agamst 2491 persons as on
31-10-1992:

(c) 104.

(d) 795 persons have been acqmtled and
25 discharged.

Compensation to the victims of 1984 rlols

1120, SR ThG AN " SilGH :
WAl the: “MiRisté 0B ramw be

pleased to state : rre

(a) the number of victims involvéd in
1984 riots; . B

(b) how many persons have been. sanc-
tioned compensation and what. ulhn amount

of compensation; and . - . Teds

- (€) whether all the victims who were

| samctioned - competﬁanurr “fave teen paid

i the same ? s

THE MINISTER OF STATE ‘IN*THE
MINISTRY- ;- OF. . PARKBAMENTARY
AFFAIRS . AND THE» MINI®IR OF
STATE IN: THE MINISTR¥E8 HOME
AFFAIRS - o«(SHRI " Mr + M. WFACOB) :
(a) to (¢) The Delhi Administration has

*undertaken ‘Varios Schenies for the- rehabi-

litation of 1984 riot victims. A stifeiént
indicating the number. .of victims.eebabili-
tated and the relief provided under various
on their
rchabilitation is-laid” on the “Table ‘tf:uthe

- House. TR T

Statement

The schemies towards relief and rehabi-

litation of November, 1984 riot nﬁims
families in Delhi and the relief provided
as on 30-9-92:is ag upder:st:- vy b

1. Compensation ih case of deathfinjury
" (i) ‘Death @ Rs. 20,000/-.
(u) Injury @ Rs. 500/- to Rs. 2000/-.

R TP L P plytes o)
In 2563 death cases, cnmpensahon

amountifig to° abolit ‘RE 5.12° ciorey - has

-/hpen given todhe.nexitodin. . 260 injured

persons have bean- givem -compensation::of
Rs. 54.62 lakhs.

2 Campeﬁsaﬁon m case of loss of dwelling
units

(l) Total cmmaae @ Rs 20, 000/
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